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IN THE CENTRAL ADMINISTRATIVE TRIY3IJNAT1 HYDERAZAT) BICH AT HYDEPABAD 

O.h.NO. çq3 /93 

Date of Order: 6/7-93 
Betweerx 

Divisional F.Ulsay Nnager, (w) 
South ceiitral Railway, Secunderabad, 

Pc'rmcncnt "zw Inrcrctor (con) 
S.C.Rly, SecunderaJDad. 

Q-iieil SignaJ. Inspector, 
Signal & TelecOmUniCat)On Lpartrnent, 
S.C.Rly, SecunderaJad. 

.4 

and 

a 

Applicants. 

2. Presiding officer, Labour Court, 
Narayanaguda., A.P. Hyderabad. 

Respondents. 

Per the hpplicantsL Mr.N.i:.DeVTaj, SC for Rlys. 

For the Respondents: 	 . a 

CO R).N S THE HON' BLE MR. JUSTICE V.NEELAIRI RAO : VICE CHAIRMAN 

MD 
THE HON TBLE MR.P .T .TIUVENGA 	: rIENBEI.( ADI2) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.P.No. 	32_. /Bis suspended until further orders. 

Issue notice to the Respondents. 

post the case on 6.9.93. 

To 
The Divisional Railway i'ianager (B.G) SC.Rly, secunderabad. 
The Permanent "Wy Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TeleCOflThUniCatiOfl 

Department, S.C.PCLy, Secunderábad. 
The Presiding Of ficer, Labour Court, Narayanaguda, Hyderabad. 
One copy to 14r.N.R.Devrai, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN TI-rE CENTRAL ADMINISTRATIVE TEIBUNJ-.L 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MILUUSTICE V.NEELADRI RAO 
* 	 VICE CMIRMAN 

AWD 

THE HON'BLE FVIfA.B.CX)RTY ; MEMBER(AD) 

AND 

THE HON'BLE JR.T .CHANDRASEKHAR. REDLY 
( 	 ME?iBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : 	-1993 

0 RDER/51NENTT 

M.A. /fl.A.,.' C.A. No. 

in 

O.A.No. 

T.A.No. 	 N.P. 

Admitted and Interim directions 
issued 

Allowed 

Disposed of with directions 

Dismissed 

Dismissed as withdrawn 

Dismissed for default. 

Rejectec'' 

No ordel 




